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BEFORE THE NATIONAI, COMPANY I,AW TRIEUNAL, MUMBAI BENCH
CP No.: 349252INCLT,MB/MAH,2017

undertakes to comply the provisions ofCompanies Act, 2013 by filing Annual

Statement immediatell hercaller, if so permitted.

20. Hence, upon considering the facts and circumstances ofthis present petition,

this Bench is ofthe vierv that, it would be just and proper to order restomtion

of the name of the l)etitioner Company in the Register of Companies

maintained by the RoC.

2l.Accordingly, this Petition is allowed. The restoralion of the Petitioner

Company's name to thc Register ol'Cornpanies maintained by the RoC Pune,

is hereby ordered, rvith a direction that the Petitioner Company shall comply

with the Provisions of the Act. And further it will be subject to payment of
costs of< 25,000/-, to be paid by u'ay ofDemand Draft in favour of '?ay and

Accounts Officer, Ministry of Colporate Affairs, Mumbai", within 30 days

from the receipt ofthe duly certificd copy ofthis Order, to this office.

22.This Petition bearing No. 349l252/NCLT/MB/2017 is, therefore, disposed of
on the terms directed aboyc. The L.eamed RoC shall give effect ofthis Order

only after perusal ofthc Compliance report of cost imposed.

23. Ordered accordingll,

BHAS PANTULA MOHAN
MEMBER (JUDICIAL)

Dated;05.10.2017

M. K. SHRAWAT
MEMBER (JUDICIAL)
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